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CENTIAL ADiINISTRATlVE TRlBUAL: BAN3ALOiE. 

DATED THIS THE 6TH DAY OF OCTOBER,1987. 

P i( ESENT: 

Hon'ble iir.j ustice K.S.Puttaswaiuy, 	 .. Vice-Chairian. 

And: 

Hon'ble 	r.L.U.A.Ie6o, 	 .. 1eiber(A) 

APPLICATiON NUBE& 776 OF 1987 

i-I.S.Sadashiva, 
Abed 45 years, 
S/o late H.L.Siddappa, 
Provident Fund Inspector Grade-Il, 
General Secretary, 
Karnataka Provident Fund Eitployees' Union, 
(re6d. & ieco6nised) 
Bana1ore-60. 	 .. Applicant. 

(By Sri S.B.Swetadri,Advocate - absent) 

V. 

Ze6ional Provident Fund Coiiiiuissioner, 
Bhavishya ;idhi Bhavan, 
8, i.ajarairi itohan Roy vZoad, 
P.B.No.2584, Banalore-25. 

Central Provident Fund 
9th Floor iayur Bhavan, 
Connau0ht Circus, New Delhi-i. 	 .. .espondents. 

(By Sri .S.Padi1iarajaiah, Standing Counsel) 

This application cor,-,ing on for hearin0  this day, Vice-Chairuian 

made the fol1owin: 

ORDEr 

Case called on in ore than one occasion. On every occasion, 

the applicant and his learned- -counsel are absent. We..have perused 

the 	papers and 	heard 	Sri 	ivi.S.Padniarajaiah, learned Senior 	Central 

Government Standing Counsel appearin6  fOr the respondents. 

2. This is a transferred application and is received from the 

Hjbh Court of Karnataka under Section 29 of- --the- AdttIinistraUVe- - 

Tribunals Act,1985. 
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3. At the material tiiiie,the applicant was working as a Provident 

Fund 	Inspector Grade-Il ('Inspector') 	in 	the office 	of 	the Aegional 

Provident Fund Commissioner, Karnataka, I3analore. He claims 

to be the Joint Secretary of a Union called the Karnataka Provident 

Fund Employees' Union ('Union'). It is his case that he attended 

a conference on 19th, 20th and 21st may,1981 as a dele6ate of the 

Union. He claims that those days on which he attended the conference 

should be treated as special casual leave under the relevant Leave 

iules which was not acceded to by the authorities. Hence, he appro-

ached the High Court on 19-1-1982 in Writ Petition No.3344/82 for 

a direction to treat the aforesaid days as special casual leave. 

In rejecting the claim of the applicant, the authority has 

given reasons. 	e are of the view that the reasons on which the 

authority had rejected the claim of the applicant are sound4 

do not call for any interference. Even otherwise, the petty claim 

of the applicant relates to a period which had already lapsed. On 

any view of the matter this is not a fit case in which the petty 

claim of the applicant calls for a detailed examination and accept-

ance. 

On the foreoin discussion we hold that this application 

is liable to be dismised. We, therefore, dismiss this application. But, 

in the circumstances of the case, we direct the parties to bear their 

own costs. 	- 	 - -. - 

- VIC-CHALiAN
VV  

np/ 

/ 

IVAE113Ei(A). - 

 


